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as their own or as requisitioned pre
mises;

(b) which of them are subject to 
the Rent Control Act of 1952; and

(c) the number of Government- 
owned premises which have been 
newly constructed since 1947?

The Minister of Works, Housing: and 
Supply (Sardar Swaran Singh): (a)
17,505, including^ 173 requisitioned 
houses, but excluding 8881 tenements 
and 3,439 houses built by the Ministry 
of Rehabilitation for being given out 
on rent and for sale respectively to 
displaced persons.

(b) The Delhi and Ajm er Rent Con
trol Act, 1952, dues not apply to G ov
ernment premises or to any tenancy 
or other like relationship created by 
a grant, from the Government in res
pect of the premises taken on leq.se or 

•requisitioned by the Government vide 
Section 3 of the Act.

(c) 7,916, excluding the Ministry of 
Rehabilitation tenements and houses 
referred to in part (a).
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The Deputy Minister of iRigmtton
»nd Power (Shrl HatU): (a)'. lU. 44’80
lakhs.

(b) to (d ). Del^ails o f schemes ap
proved by the U.P. Government under 
the Local W orks Programme are not 
separately available, as these are pa-rt 
of the compreheasive programme fol
lowed in U.P. in connection with, the 
Shramdan drive.

Compensation to D isplaced Persons

534. Shri Janardhan Reddy: W ill
the Minister o f Rehabilitation be 
pleased to state:

(a) whether it is a fact that 315- 
claim ants from amongst displaced per
sons were given compensation during 
the week endhig the 3rd April, 1954;. 
and

(b ) if so, what is the amount o t 
compensation paid to them?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) Yes.

(b) Rs. 15,39,654.

Import of Copra and Cocoanut On

535. Shri Achuthan: (a) Will the 
Minister of Commerce and Industry
be pleased to state what is the present 
import policy relating to copra and
coroanut oil?

(b) What was the price of inland 
copra during the first quarter of this 
year and what was it during the last, 
quarter of the previous year?

(c) Have Government noted the 
recommendation of the Central Cocoa- 
nut Committee which held its meeting 
at Earnakulam in April 1954 with re
gard to the quantum of copra to be 
imported?

(d) If so, do Government intend to 
take any steps on the recommendation?

The Minister of Commerce (Shri 
Karmarkar): (a) Copra ann Coconut
oil. During the current period im 
ports are permitted both of copra and 
coconut oil, by established importers 
equal to 100 per cent, o f half Ur̂ eir best 
year’s imports. Licences arp ftlso is«ti- 
ed to actual users according to their 
requirements and to new-come i*?. Not 
more than two-thifd of the face value




